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UR OIL COMPANY
ACQUISITION OF SHARES
“OF OIL INDIA LIMITED AND
OF THE UNDERTAKINGS IN
INDIA OF ASSAM OIL COM-
PANY . LIMITED ANDB THE
BURMAH OIL COMPANY
INDIA TRADING). LIMITED]
ILL

MR. CHAIRMAN : Now we
come to the next item. Shri P, C.
Sethi. ’

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :

I beg to move* :

15.53 hrs.

““That the Bill to provide in the
public interest for the acquisition of
the shares of Oil India Limited
held by “The Burmah Oil Company
Limited” and for the acquisition
and transfer of the right, title and
interest of the Assam Oil Company
Limited and “The Burmah Oil
Company = (India Trading) Li-
mited” in relat ion to their under-
-takings in India and therbey to
.secure that the ownership and
control of crude oil and gas pro-
duced by Oil India Limited, and
of crude oil, gas and pstroleum
products produced by the under-
takings in India of the Assam Oil
Company Limited and of petro-
leum products marketed and distri-
buted by the said undertakings and
the undertakings in India of “The
Burmah Oil Company (India
Trading) Limited” are so distribu-
ted as best to subserve the common
good, be taken into consideration.”

Sir, in this connection, I would
like to remind the hon. Members
that as early asin 1974 Government
declared their intention of acquiring
effective control over the oil indus-
try—both in the refining and mar-
keting ssctors as well asin the explora-
tion and production of crude oil.

The first step in this direction
was taken in March, 1974 when we
acquired the assets and operations of
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ESSO in India. Thereafter, in
January, 1976 we acquired the assets
and operations of Burmah Shell in
India - and in December 1976 the
assets and operations of CALTEX
in India. The only foreign oil
company in the areas of oil explora-
tion and oil refining now operating
in India is the Burmah Oil Company
through its wholly owned subsidia-~
ries—the Assam Oil  Company
and Burmah Oil Company (India
Trading)- Limited and its ownership
of 50 per cent sharzs in Oil India
Limited. ;

"As hon. Members ae aware,
the Assam Oil Company is engaged
in the production of oil and in, re-
fining and marketing of petroleum

products. Its refinery has a capa-
city of o0.57 million tonnes per
annum : although it is the oldest

refinery in India, it is the only re-
finery producing paraffin wax of
which the country continues to be
short. The  Burmah Oil Company
(India 'Crading)Ltd., another wholly-
owned subsidiary of BOC was
enzazyed in the marketing of petro-
leum products till 1965. Thereafter
the markelinx  activities were
transferred by it to the Assam Oil
Company on a rental basis. The oil
India Limited in which the Burmah
Oil Companvand Government have
each 509, shares, is engaged in the
exploration of and production of
crude oil and gas.

15.56 hrs, ,

[SHRI HARINATHA MISRA in the

Chair]

Negotiations  started with the
Burmah Oil Company scveral years
agoinorder that Government acquire
509, of the shares of Qil India Ltd.
held by this Companv and all their
assets in their other nndertaknigs in
India, namelv, the Assam Oil Coms
pany and the Burmah Oil Company
(India Trading) Limited. After pro-

tracted negotiations, it has  been
agreed, inter alia, that—(i) 509,
shares of Oil India Ltd. and the

assets and liabilities - in India of the

*Moved with the recommendation of the P;uidcnt.
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Assam Oil Companyand the market-
ingassetsand liabilities of the Burmah
0Qil Company (India Trading) Ltd.
will be acquired by the Government
on payment of a total amount ‘of
Rs. 21.56 crores free of taxes. The
entire amount has been agreed to be
paid on or before 1gth ~October,
1981, failing which simple intzrest
at 89/, per annum free of taxes would
be payable from thatdate.

" (i) Although the physical trans-
fer of the Oil India Ltd. shares and
the undertakings will be effzcted from
the date paymentis actually made
to Burmah Oil Company, the take-
over will be d=emed to be effective
from 1¢t January, 1977.

As hon. members are aware, the
purpose of the take-over is to bring
this strategic industry under national
contrel, not only because we think
it should not be left in the hands of
foreign companics but also because
we consider that the optimisation of
production and utilisation of crude
oil and natural gas is of crucial im-
portance to. our economy. After the
take-gver, it will become possible to
take suitable steps to optimise the
production of crude oil and natural
gas, the refining of crude . oil and
marketing  of petroleum  products.

The Bill provides for the transfer
of the services of the existing emplo-
vees of the Assam Qil Company and
the Burmah Qil Company (India
Trading) Ltd. to the Central Go-
vernment or to the successor Go-
vernment Company{Companies = in
which the rights and title and interest
would vest after the take-over; the
terms of the present service conditions
will stay tll they are duly altered.

We consider that the considera-
tion we have negotiated and agreed
upon are in the public interest. I
therefore, commend this Bill for the
consideration of the House.

MR. CHAIRM :  Motion
moved : y

“That the Bill to provide in the
public interest for the acquisition
of the shares of Qil India Limited
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held by “The Burmah Oil Company
Limiled” and for the acquisition and
transfer of the right, “title and inte-
rest of the Assam Qil Company
Limited and “The Burmah Oil
Compnany (India Trading)
Limited” in relation to theiru nder-*
takings in India and there by to
secure that the owneship and con-
trol of crude oil and gas produced
by Oil India Limited, and of crude
oil, gas and petroleum products
produced by the undertakings in
India of the Assam Oil Company
Limited and of petroleum products
marketed and distributed by the
said undertakings and the under-
takings-in India of “The Burmah
Oil Company " (India Tfading) Li-
mited” are so distributed as best to
subserve the common good, be taken
into consideration.”

SHRI T. R. SHAMANNA
(Bangalore South) : I beg to move :

“That the Bill be circulated for
the puwrpose of eliciting opinion

. thereon by the 315t Octaber,

1981.”(x)

SHRI R. P. DAS (Krishnagar) £
Sir, T rise tosupport the Bill generally.
But I am sorry I cannot extend my
unqualified support to it, Therefore,
I have some observations to make.

As far as the ownership and
control over a significant portion of
oil, gas and petroleum products
and the proposal for taking over the
shares of Oil India Ltd. and for
taking over the right, title and
interest  of the Assam Oil  Company
and the Burmah Oil Company
(India Trading) Limited are con-
cerned, it is more or less justified.
These two companies are the sybsi-
diaries of the Burmah Oil Company
Limited, a foreign company incor-
porated in the UK. in 188q,

16 hrs.

But nationalisation of these two
companies together with other foreign
companies, did not take place. Now
these two companies are going 0
be taken over together with the
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[Shri R.P. Dass]

Oil India Limited. With this take-
over the entire oil industry will now
come under the direct control of the
Government of India. So far so

good.

The Government after a long
and protracted negotiation with the
company, has come to a decision that

. it will pay Rs. 21.56 crores to the
company as  compensation, The
amount will be free from taxes,
The company may remit the entire
amount to UK in pound sterling,
It has further been decided that jf
the payment is not made on or be.
fore 15th of October, 1981, it shoulg
carry a simple interest, free from
taxes, at the rate of 8 per cent per
annum. Does it sound like 2 good
proposal or agreement ? Isit not ap
abject surrender of the Government
of India to a foreign company so
far as the payment of compensation
is concerned ? The company has
so far appropriated or in other
words, mis-appropriated hundreds of
crores of rupees from this country to
their own over the years. It is also
learnt thatlong and protracted nego-
tiations have at last  come to an end
and the Government at long last
has offéred this amount. Initia]ly:
during negotiations the Government
offered only Rs. 9 crores  to the
company. But the company re-

fused that amount. After that the

Govc{'n.mcnt decided to pg s

21.5b crores which could beiozver%c;i
mto pound sterling. Besides that

the Government has also agreed to
pay all the  borrowings and meet
all the other liabilities includin

taxes which the company had ¢
pay and which the company  had
incurred before acquisition.
This is a part of the story.We do
not know the other part, the amount
that the company Fkad borrowed
from the banks and other sources.
The exact amount of liabilities that
the Government had to incur
with acquisition is also not known to
us, Ifitis calculated, I am sure it
will run into crores of rupees. Who
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will pay this amount ? Naturally,
the answer is that the tax-payers will
pay the burden of nationalisation.
Government have taken over the
liability of the two companies prior
to acquisition not only for the bor-
rowings but also for the payment of
tax. T would like to know the total
amount to be paid as compensation
in the name of nationalisation. Is it
not like the policy of appeasement of
their foreign bosses? If not, what
else is it? Therefore, the Govern-
ment should make it clear to the
House as to what is the actual amount
that we have to spend from our
national exchequer, beczuse it ap-
pears that the Government have been
concealing from the House some
facts in regard to the total payment
to the company.

Let us sec the assets and the
total turnover of the Burmah Oil
Company (India Trading) Limited
ard the Assam Oil Company. For
the Burmah Oil Company (India
Trading) Limited the value of assets
in India is Rs. 19.28 lakhs and the
turnover Rs. g5 .66 lakhs as on
31-3-78. For the Assam Ojl Com-~
pany limited the value of assets in
India is Rs. 18.36 crores and the
turnover Rs. Qo.21 crores as on
31-3~78. These figures show how the
companies have earned and remitted
hundreds of crores of rupees to UK
for years over, leaving the country
poorer and poorer. The Burmah Oil
Company, one of the two companies,,
started its business in India with
a humble ‘investment of not more
than a few lakhs of rupees in 1889
and has succeeded in earning fan-
tastic sums of money by way of
profits which it remitted to its home
country. Is'this not enough to forfeit
the right for any compensation? So,
I would request the House to think
twice over before it agrees to the
quantum of compensation fixed in
the Bill for these two companies.

SHRI SANTOSH MOHAN
DEV (Silchar) : Mr. Chairman, at
the very outset, I take this opror--
tunity to convey my hearty thanks
to the hon. Petroleum Minister for-
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bringing forward this Bill to remove
the last vestiges of the rights and
control of the British people in the
field of oil in India. Wkile thanking
him, I would like to raise certain

oints, not by way of criticism but
just by, way of eliciting clarifications,
in order to protect the interests of
our country, as well as those of the
employees of the Assam Oil Com-
pany, who have served the Com-
pany for such a long time.

I fully agree with the hon. Minis-
ter and totally disagree with the
hon. Members of the oppozition who,
for the sake of opposition and criti-
cism, want to say that the amount
of compensation fixed is not correct.
I know it for a fact that the negotia-
tions took a long time and Govern-
ment have taken all possible care to
protect the interests of the country.

I want to make only one sugges-
tion in regard to the payment of
compensation in foreign exchange.
Since our country is now asking for
foreign collaboration in various fields,
including oil exploration, as will as
funds from foreign countries for start-
ing various industries, could we not
ask this Company to re-invest that
money in our country, because they
have already taken more than the
amount of compensation which is
going to be paid, by way of profit
from our country. So, this particular
point should be considered by the
Minister and I am sure he will look
into it.

Secondly, as the hon. Minister
has very rightly said, and I fully
agree with him that this Assam Oil
Company base which was leased out
to this foreign firm has got tremen-
dous possibilities of crude oil ex-
ploration as well as gas. But after
1947 this Company was in a fix as
to whether they will be allowed to
stay here and whether they will be
allowed to do their business in the
manner they were doing in the past.
As a result, the develooment work of
these areas was very slow. So, I
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would request the hon. Minister to
take all possible stevs, as he has
taken in other fields in other marts
of the country, to explore all nossi- -
bilities to find out more crude oil
and utilise the gas which is pro-
duced there and also to see the possi-
bility of extending the present NEFA_
area into a bigger base. The crude
oil in Assam which is now being
taken out and the expansion which is
taking place in various parts can
easily justify the expansion of a re-
finery. To have another refinery
Government may consider. Time and-
again there is a pressure from Assam
and North Eastern region for it. But
I personally feel that” this Assam
Oil Refinery has got tremendous
possibilities of expansion. If its capa---
bility is expanded with a little capital’’
expenditure, you can get more returm
and save our foreign exchange spent
in buying crude oil from other
parts of the world.

In the Bill which has been in- -
troduced, we have seen that all-
possible care has been taken to give
protection to the employees. But there -
is a fear complex amcngst the em- -
ployees. The Assam Oil Company
which was originally a British Com-
pany and which is still a foreign
company, the pay scales tlere are
a bit better than those of the Indian
Oil Corporation and other Indian
oil companies. When Government
is taking this over, there is a general
disparity in the service conditions
between the existing staff and the -
incoming staff. So, the Government
should take care about it, as very
rightly the Minister protected their
interests and ensured that the interests
of these employces who have put ‘n
service for years in getting pension
and gratuity and other things are
not affected in any way because
though they worked in the foreign
company, they served our country
and so all protection should be given,
specizlly in the field of gratuity. I
know certain companies which have
been taken over by Indians, not by
the Government but by private
firms, wherc the British companie s
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in terms of their contract agreed to
pay gratuity to employees getting-a
salary of more then Rs. 1,000/
p.m. The Indian Gratuity Act says
that the people getting a salary of
more than Rs. 1,000/ will not get
- gratuity and consequently, they have
one to the court. These are very
small things from the p9int of view
of the Government. But if the people
serving the Company for 30 years
or 40 years are deprived. of their
legitimate rights, that will be a very
bad thing for us.

I would also request the hon.
Minister for bne thing. I am a man
from Assam and I know the Assar_n
Qil Company. In respect of this
Assam Oil Company, before the
Governmant of India took cirtain
s and gave some quidelines fL_)_r
givng agency o patrol pumps in
Assam, w: had seen one or two par-
ticular families ow1ing 40 to 50 pt-
rol pumps in the names of X,Y, 2
— 1 do not want to name them in
this House. I think it will not be
proper to do so, but the Govzrn-
ment should see that these azencies
are not givanl to a particular group
of psople. According to the present
quidelines, the utemployed youth,
the Scheduled Castes, the Ex-Ser-
vicemen and such others are eatitled
to get the petrol pumps and as such
the Government should review the
whole situation in respect of allot-
ment of petrol pumps (40 0r 52 mn
number) which have bzen given 10
particular families and give ag:n-
cies Lo those pezople who deserve
them.

MR. CHAIRMAN: Why not
ifiform the Minister through a per.
sonal letter.

SHRI SONTOSH MOHAN
DEV: Personal letters are always
replied to looking to the....(interrupa
tions). It is better to say on the floor
of the House.

MR. CHAIRMAN: How will

he know?
SHRI SONTOSH MOHAN
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DEV: In the when I requested
to give -rim'ifx;:tadﬁnes fpr%gchar,-
he has given for oil exploration in
Cachar District. I have the experi-
ence whenever we say somecthing,
there is one Minister who takes care
of it. That is why I am taking the
liberty to say that timely action may
be taken. -

In Assam Qil Co, there is another
funny thing. Minister 1s more ex-
perienced in this. In Assam there are
dealer—run petrol depots. The
Indian Oil Co. agents are getting
petrol against cheque facitities or
against bank drafts, these dealers
are getting petrol supply on consign-
ment basis. Even a depnt at Dharam
Nagar until recently was run by
a dealer of the Assam Oil Co. and
not by the Company. Those things
Minister should look into.

After this Bill has come and
negotiations have been going on, we
have been seeing that certain officers
of the Assam Qil C»y. have been
creating a lot of comnlications. Clon-
sidering all this I would like to ask—
is Government sure about the assets
and liabilities i.e. are assets more
than the liabilities or the liabilities
are more than the assets in the case
cf all the three subsidiaries of the
Assam Oil Go.?

After this Bill negotiations have
been going on. Many shabby things
have taken place in the Assam Qil
Co. I have full faith in the Minister.
I would request him to take care
of all these things and to see that
these points are taken care of. Before
the settlement of claims with sup-
pliers and dealers;, Government
should give special care to all these
things. There is a tendency to give
many things which the dealers and
contractors do not deserve.

With these words'I congratulate
the Minister for bringing this Bill.
I am sure that the points raiced by
m= will be taken special care of.
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sy uRn gae fag (fwdar-
qrg) : gAEQ wgEg, 48 faa @
ag3 qgw g W S wofgy av
A@A T AT 79 FA@T 1959
# oaar a1 1 39 g 3@ faq &
(T - & fRg G 0 wEaw
fwar war 1 afpq ag s faq gm@
g, ag T FET F | TP T T
FeIAl F 21.56 FUT TI¥ |
1 AE FE &, W T2 W W ATE
ZHa | gAY wAEr FTAqG 10(2)
H gg v wg war § —
“Where the amount specified in
subssection (1) is not paid or before
the 15th day of October, 1981, it
shall carry simple interest, free of
taxes, at the rate of eight per cent

per annum from that date, till the
date of its paymsnt.”

qar A&, AR ¥ Ay fRa gy
# % faar % 1 Wi wema WY
ae g 7 wma sfear fefade
§ g7 wEafadi w1 FAT W4T 97 |
IAHl UgTEST  dswq  dfrew
50 FUT §IX AT | FA  AET A
TR gAT wTET NA-GAT F fgard @
28 MAT wAAr FrEREge  fear
0 AT FT AT FUAL AT | g9
geg fat 14 FOT  wwar AT &
N Tfpr  geEe 7 21 #OT g9Ar
Z faar &

Sgh aF wWEE AwA  wEAY
T gEAew g, S ddw Wgt f=
T Farar § fF seer gra @Ev @
JEH 80 I dgw & U fewaiy
o wiee § fawwr g agw
gUT § 1 A 9 WG TN 1w
I 9T QAH, WEAT 9T, #S
40,000 =7 & Wi #A g foa feafy
# @R ¥ g9 wwdr o faar &
IR WY U IY war FhATHE
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A0 T3A0 W AT TFCHIRAT {Y
FLAT g3ar | AT Sreema & fRQ
W Fo I ;A 9FN | AZEA
3T ¥ g1 @9 AR AMT ] T
g | & gafag =g =3t @war Fgar
g @ sar mw ¥ Fnifocns @@
47 T A@ 9T M fwar 9r ?

foeq wrgg €47 @am F O]
118. 28 FAUT &  HEPIX WEA
tfegr fafmdz €1 Ifkag dfefdHs
& fag walgas fear 9 0 f@
174.39 FOF § war av fwq &
34.29 FUT 1975-76 H HIT
38.78. FUT 1976-77 ¥ @R
gaT | § ug wafaw ¥z wr g W
sq F wa famifogwa. fear gmm
g gA arat F1 AE AN W@ AT
@ fag fear g o1 1971
¥ A wwA F  uFEEd 9
9T % @ H uag g war fa
Since 1971, all accounts of the
Company are, being treated as pro-
visional because of varying inters
pretation ol agreement clause.
IT F AR H OFE GEE AL AT,
Y FEIAT F AT A FAT
FEAT AT 1971 H T F1E FrAa
FEW WE AN 47 WK WA A
syr & fewrzs fear 13 wwdz, @
& wifefrgen 7 E2fr fefadz o
qeEHT X W AT FE WIT W A
7 9tdz fgar ) & °q T@ & T
FIAN & w@AT GAT T TWC 9¥
f weqdr &1 AT FEEETT WX
1 IS WEEGHIT AG TEA( 9T |
qg A 4T IM AT GAT § WK
T f&at 4 za@ ¥ @ Jar W@
weqr fadet ® & ot W 71 99
¥ amaE WY gaAr dar ¥ @ €
Wiy 78 14 7% W o @ ¥
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[=fr 7w Fmz fag]

T
g aFdl | Afeq TvedwE 3 ¥ ag
WA g awT Afge f@ gw St
TR E T war A T &
fomar f7 g8 & 3 wfgw o)
99 U FE SR @ _
areft g e g =ifgy, s 8
® TN W@ g

SHRI M. RAM GOPAL
REDDY (Nizamabad): Mr. Chair-
man, Sir, I congratulate the hon.
Minister for having brought forward
this Bill. Just now, the hon. Member
from the Opposition who initiated
the debate said that the Minister
has surrendered to the interests of
this Company. I want to say that the
Minister or this Government or this
Party does not surrender to anybody
except to the will of the people of
this great .country. In our consti-
tution, it is clearly state that we
will not take over any property
without paying any compensation.
The Minicter has rightly assessed
the payable amount and has put the

minimum amount to be paid to them.

In this connection, I would say
that the Minister is taking so many
steps in the matter of finding gas
and oil. I want bim to succeed in
that work at an early date so ‘that
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the.import of oil from other countries
may be stopped completely.

With these words I support, the:
Bill. .

Wt gd weww fag (afear)
gufe werRE, @ faw & o
a qX § @dd w@r g | qar f@
T qETT geedt ¥ Fg " faw
N agT TS & WA AT 9Ty
faeir Fmfaal &1 UmET T
& 917 @ Fo FEMIAT T 4
i WS G W 9W W owir g€
€ W SR WET HATH FEET
wved #7 9@ g 7 wmar few
e ¥ T I W OUAW FJoaT @
g ww gy @ & fF aw a¥
ngaqu Sua W faRdr wndt w5y
TgT TEX WA &1 ST AGA 4Tt
g o ® wel WAl g fa
aifgs st FOASET
fowfasr & I oW &

TN ET & | AT
% o sawm w1 fawfa
gafgy # 7= faely svafrat
g o q@ ¥ AR
g 7 g we wifa srw
ay § fr 9w F fa¥ g
faqr #fon go0 F@T 9T § )
afpr R & § wdr Tawr wfawgw
fopar o1 <@r §, 98 TN 1T W
y fer Sar wRAm GqeEl J
gargr ¢dY FegAar ey freer gt

g
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T N aa & R ogaw @ w@-
‘fafwdre & W} SR @ far @
‘gr IFET T, T 99 W I Y
(ol axar ¥ & & & 1 g
@qﬂﬁamr @ g, e f@ g
AmAF gxeat ¥ agrr g fF fead
ga¥ Fac watafads § zadr w g
af agt g8 | Sawr o fadr ww
= wr fogar gamer FAOAT AR
fagrg & @rw # 9w fweaar @@=t
K, 7z ot @A AW gaAr W
FrgaT T w § wiv ddfafEds
HIT FFAT F AR AGA FE O A
® & ¥3 @g9r IfF3 af & 1w
a3 #ar v &1 fee & faam #wAr
=fgd 1

e g 3z g R wiergw
FW F IR A IAF FAIR
IIF A agfasd #k girard faadt
@ § 9a wefqd F weeT IgH
fadt gwg &1 FID g # ey
=rfgd, qar wefr wETT ¥ F g
ifFr % o g & @ qWw ¥
ST WA Fefadt w1 ataage fea
AT WX IR ) o wgfaad faed
=t g ¥ gad  wefar HF wA
T AR A A W AH faA g
N SEfiw gt A fiee
wEA ) § guAw g A waaqer
A # fRzar oA w1
ag T a X fadx wwar & fo
wafer grarg ey 7qe @ &
Hqrdz # gw wiwfial 1 am-
I W E F oA arfe A
# wAA @ fax W faw
AR grra} 1 garex & faw-
a9 % #rore waw wed afew
FEAEA W ¥ fawfaer o
oY ORA wwrER d@ @ O
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W IEw ¥ oSt zed ¥ fax
oFEONT 1 qE, mmﬁ@‘
mm#m%‘laa&ﬁ‘m
yIT §, TR &q ¥ IO wie-
AEAT FT FE@ET g HWK FE
daree FTHr FEr WK ST gRETRE
#9fqdr § v fgam ¥ GemE
a@'nawrwu@mﬁﬁ agi
stafrs gFg 798 § | fwR
F€ & ae-feae qer gu 9w
qUE ATeT ¥ 95 ¥ faar war
afFr o e S wgfEad wR
Iyafagat gt fower feai o faedt

g va w< frdt aw I wrTe ager

ar sraifrr frae agw & F1E w@f
UF P, WX IZ ARG ERI
gafaa anm Tra-faare
FX A SEE g |

o3 ®, 9 fee 7w fam @ qwde
Fvar § #TAAT & o g9wr Sga
gy wTAT ATfed 9r 1 dfFq 3]
q & g, TEFr A1 ® THF qI;
FIH TSAT TAT § | TFIAE |

MR. CHAIRMAN :
Harish Kumar Gangwar.

Mr.

SHRI HARISH KUMAR
GANGWAR  (PilibLit) : rose—

AN HON. MEMBER : He is
not present.

MR.CHAIRMAN: Do youmean

‘to say that he is mentally absent ?

SHRI HARISH KUMAR
GANGWAR : He cannot see the
person standing here.

MR. CHAIRMAN :
Chairman sww you allright.
do nct
The Chairman is vigilant,

The
You

care for others.
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. oy W PRI T JEAA
gafe wgRA, W TER 8 G9-
g § o= asferor A weEfm
wE it faw grew ¥ 4w fear sg
@ foawr gw UdwET 7T | €,
W H g ¥ owA ¥ 79 foew
@ g & qwew WX SElEmds
o YEr-Er W g @iy g
gy | IgEy feafe #m & I@F0
A & g gmT J1igT | WY Tg 9%
famr wege #T 3 § & AT AT
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qefie w@ § afen wdfour faar
£, &1 fBT mri s |7 36T
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by W @m&:ﬂiﬂ
Wt g g

st gOwm FAR  qWEAR 47
o g & Qar @ wAr
g fr o 459, ¥ @i ¥ aaa €
AT gEA F CF QT §7 1 a0 4T
ENTzgaw AANTF AFT & )
§Y #g @ S} W Ifww #
gwd & fag a& w5 A% @ =g
Fgr fr gax wka # wgh 9@ g
g1 <8 a, gl gars aw a1 % § Wi
agt § 99 TEA I3 FT AWU AT
¥ T A% I
SHRI MOOL CHAND DAGA (Pali):

Sir, I rise on g pcint of order,

MR. CHAIRMAN: That is it?

SHRI MOOL CIIAND DAGA: Sir,
this gentleman said tha he belonged
to North India. I think he belonged
to Scuh ndia.

MR. CHAIRMAN: Excause me.

SHRI M. RAM GOPAL REDDY: I
am sorry. I belong to the whole of
Inaia.

MR. CHAIRMAN: You kindly re-
sume your seat. Yours is neibher a
point ot order nor a disorder but it
is a point of confusion. You may con-
tinue.

H gh@ MR qwErR o q
9F T TaT fear Fi1ag TR AN
T F qHY FE AR A AT g 5
w4 S %9 9X sam  FifF Az F
dI § g9 W@ F AR q9T
wENT §1 T A A FG
agr & fag gaaciey fag wo =g
g W Ew FW R FAF fag
ggh qATE wE AW g fiw oW
fawr fmar war @fes s faar
wieor fefsrr w1 wro gmam =Ey
¥ w9 fear war < «wet F ag HAT
an fasg gmr g
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s#ﬁmﬁ%mwﬁ'wwﬂ
gaTE T g R s wWE aree
&1 awx fam

SHRI P. C. SETHI : Sir, I am
thankful to the hon. Members
who have participated in the debate.
I think hon. Members from both
sides as far as the nationalisation of
the company is concerned have
welcome the measure. They are some
how or gther—hecause of non-supply
of detailed information—critical
of the amount which is  heing
paid as compensation.

Sir, I would like to point out in
this connection that Mr. Das, Mr.
Rajesh Kumar  Singh and Mr.
Surya Narayan Singh—all Members
from Opposition—have supported
the measure in the sense that the
comipany'is being nationalised. The
last speaker, Mr. Gangwar, had
nothing much to say about the
nationalisation of company except
that he. was giving a random survey
of his own thoughts. - I was surprised
about the type of attack that he made
on the basis of hearsay. I would Jike
to point out in this connection that
as far as the take-over of the company
is concerned since 1974 the Govern-
ment of India’s policy has been' to
nationalijse practically all the oil
companies and take-over the distri-
bution in the public' Sector. I have
narrated in the beginning of my
speech how in 1975-76 and in previous
years we have taken over ESSO,
Caltex, Burmah Shell etc. The
policy which was followed in regard
to compensation to be given to these
companiés, that is, ESSO, Caltex
and Burmah-Skell, has been followed
in this case also. It was lefi for some
hon. Members to point out, why
do you, a negotiated amount of settle-
ment money and not pay a compensa-
tion which could be anything and
because, a compensation to he paid,
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could not be challenged in a court of
law. Now, Sir, our policy as far
as take over of any foreign company
is concerned has been this. We
arestill in the process where we are
nationalising some of the companics
who have been working bere. But
at the same time-here I am not talking
of other areas, but ‘the area of oil
alone-we have thrown open 32 blocks
of the country for the foreign com-
panies ‘to come and explore. ~ And
therefore it would not be a desirable
thing to do that we expropriate or
decide the amount which is not
reasonable for ‘commensurate with
what they should get. Now, itis
true that some of these companies
are cld companies and have bee .
established in India and because they
were established companies according
to the process of law they have taken
away from here certain amount of
money which accrued to them asa
profit. Only because they have taken
away some money which accrued to
them as legal profit we cannot come
to a conclusion that no compensation
should be paid. Nogw, I would like
to inform hon. Members that as
far as the takeover of these companies
is concerned Oil India Ltd. in
which the Government and the BOC
each hold 509, share is engaged in
the exploration and preduction of
oilforover 20 years ‘and today pre-
duces about 3 million tonnes of crude
oil and 1300 million cubic metres of
natural gas per year. This clearly
show even after functioning for 20
years this company is engaged in
a work which has got great potential.
In assessing thé compensation the
net worth of the company as on
1-1-77 has been taken into account
to determine the value of the rhares.
Now, Sir, this date 1-1-77 is-the cut
off .date which was decided upon.
Negotiations for the take over of
these companics was carried out even
during the previous Government’s
time. But unfortunately that could
not be decided upon as somehow the
Assam Oil-Company had number of
litigation cases pending in the court.
Therefore it was decided by the
previous Government that it'should
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be linked with oil India-takcover.
And because the linkage was there in
the take over of the Oil India shares,
Burmah Oil ~ Company (India
Trading) and Assam  Oil Comyany,
the linkage created lot of difficulties
because Assam Oil Company had
number of litigation cases going on
with regard to income-tax, other
taxes and so on. And therefore,
decision was taken, first cf ali, in this
regard that there should be no linkage,
and we should negotiate separately
the take over of these companies.
The Government was willing to take
over and the foreign company also
gave a helping hand, and they came
for negotiations. So, Sir, this linkage
was broken but ultimately, while
negotiating it was found that while
Oil India had lot of assets and practi-
cally no liabilities it would be proper
that Assam Oil Company should
not be left over and 1t should also
be talen over simultaneously. And
the companies agreed to this.

I will now go into details as to
how this compensation was arrived
at. Therefore, nothing would be
hidden from the hon. Members.
As far as compensation is concerned,
1 must first of all point cut that this
compensation negotiation was not
done in the manner alleged by hoh.
Member Shii Gangwar who is not
even present in the House to hear
what I am going to say in reply to
what hesaid. A committee consisting
of the officers of the Ministry of petro-
leum, Ministry of Finance and
Cha‘rman of one of the petroleum
compailies, was appointed to go into
this, wherein the Finance Advisor
Mr, Klosla, the Petroleum Sccretary
Mr. Laveraj Kumer and officials of
the Finance Ministry were present.

"This committee carried on negotiations-

After the negotiztions, there was a
Cabinet Committee which went
into the whole thing. The Cabinet
Committee was headed by = the
Finance  Minister, the Petroleum
Minister, the Law Minister and 1
or 2 othér colleagues. - This Cabinet
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Comumittee, along with all the officers
from the Finance Ministry, Petro-
leum. Ministry and other officers
who were concerned with this, -went
into the whole thing. - This is how
this compensation was decided. I .
was not agsociated with any one of the
company people. The whole dis~
cussion took place between this com-
mittec of officers and the company
people. No Minister, including the
Finance Minjster or myself carried
out any negotiation with regard to
compensation which was to be paid
to them. Therefore, it is surprising
to hear such wild allegations as “Rs. 5
crores were negotiated.”

AN HON. MEMBER : You need
not reply to such silly =llegations.

SHRI P.C. SETHI : It is all
right. Originally, the claim of the
BOC was Rs. 42.78 crores which,
after negotiations, came down to
Rs. 28'62 crores. And these Rs.
28' 62 erores were for Qil India
shares, assets and liabilitis in India
of Assam Oil and marketing assests
and liabilities of BOC (IT).

16:58 hrs.

[Mr. DEPUTY-SPEARER in (he
Charr)

Even then negotiations were carried
on ; and ultimately, it was decided
that. we should follow this procedure.
There were Rs. 28 crores worth of
shares of Qil India, of which their
share was 50% Rs. i4 crores was the
share of the Government of India.
Therefore, Rs. 14 crores were payable
to them, out of the share value,
Then Rs. 1 66 crores, over and above
this Rs. 14 crores, were to be paid
to them as the premium, which
brought the figures to Rs. 1566
crores, Then, the intevest {rom the
cut-off date to the present (30-6-1981)
at the rate of 89, came to Rs, 5.51
crores. Therefore, Rs. 21° 10 crores
were decided. Over and above this,
the value of the unexpired concessions
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wag Re. o' 36 crores. So, Rs. 21" 66
croves is the agturl value which should
have heen paid to BOC. But instead
of Rs. 2166 crores which was the
amount to be paid to BOCZ, tha whole
deal bas bzen clinched at Rs. 21756
crores witich not’only includes BOC
(IT) bat also the Assam Oil
Company. :

As far as Asam Oil Company’s
liabilities and assets are concerned,
I would like to. point this out for che
bznefit of th2 hon. Membears, regard-
ing the caatingent tax liabilities and
other claims dealt with in the compu-
tation of compz=nsition. The gross
contingent incoms-tax, exeise and
sales tax liabilities of AOT were
earlier assessed at Rs. 4 92 crores.
These w:re examined further in
consultation with CBDT  and
CBEC. Th= offizial level group
finally aisessed these liabilities net
of contingent assets at Rs. 2.73
crores. These were deducted from
the net worth of the company for
ascertaining the fair amount  of
comp:nsation which came to about
Ry, 5 lakhs.

17 hrs.
The AOC had also submitted the

following further claims net of taxes :

Rs. lakhs

(a) Reimbursem=nt of

additional casts on
para'lin wax . 207

(b) G & F adjustment

account . 133

(¢) Reimbursemtnt of

additional refinery
costs . 86
ToraL 3 . 426

The internal assessment of -the
Offizial Level Group deliberately
did not take into account the above
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claims of AQQ which had been kept
panding in view of the nezotiations
for th takesver. At lewst.  one for
Rs. 53 lakhs (net of taxas) om
account of the G & F, Adjustmnt
Account would, have had to he
conceded. to the AOC in conformity
with the policy followad for all - other
refineries, all of which are in the
public s2ztor. :

Therefore, taking into account all
thete claims which were made by
thiv compnany cn the various tax
grounds and the increase in prices
which waere incidental and came to
crore: of rupzes and particularly in
view of th= fact that now the crude
oil p-ices have bzen increwsed, if
thaie nezstiations had not taken
place, perhaps we would have to
pay much mire higher amaunt to
thase comnanies that what we are
paying trday. Therefore, as far as
Asam Oi! Comnany is concemned,
ultimately, the Assam Oil Crmony
was settled for Rs. 10 lakhs and,
therefore, the total figures of the
Oil Indiaand the Assam sil Comoany
and BOC (IT) com=s to Rs. 21.56
crores. There is nothing which
needs to he not shown to the house.
We have come out with full facts and
details.

‘With regard to the appointed date,
this date wil! be natified by naiifica-
tion issued by the Givernm=nt after
passing of the Bill. Naturally, till
the Bill waspandine bafore the House
“<if it was an Ordinance, it was
possible to give a date—but unless
this Bill is nassed by this House, this
anpointrd d vte would not be given,
Therefore, according to the agree-
ment, after the Pill gets passed
by both ‘the Houses and gets 'the
consent of the President, it will
hecome the law ; and:then it will be
hy 15th of October which i+ the
date which has been settled in the
negotiation. Therélore, since  the
Parliament Session was going to
commsace and on¢ did not know, '
since -the last gix or deven days, 1
had been waiting to see that the Bill



ould cothe and ultimately it has
ﬁ ime today. Thereftre, this date
wias o given. There wa: ho question
of any bungling, a3 fa- as this date is
concerned : the date is fixed. We
wanted to ‘do it Before the 15th of
Oétober bécause By 15th of October
we would like to fmally settle with
these companies ‘payment and other
things. Therefore, there is nothing
about this.

Then one of the hon. members
Shri Sontosh Mohan Dev  who
happens to come from the area
where these things are lying there has
raised a very valid point. He has
probab'y supported this Bill and
welcomed these measure.. Buthe
has raised certain points with regard
to the development of tle company,
with regard to the problems which
the employees are going to face, with
regard to the old agencies and the
practices which these companies
are following. In this connection,
I would like to point out that asfar
as the capacity of AOC’s refinery
at Dighoi is concerned, he suggested
that it should be expanded and there
is a scope for a much bigger refinery
in Assam. We are doing all our best
to see that the refinery in Assam
can be expanded. Thercfore, we
have already sent a team to Digboi
to find out how much this AQC’s
refinery could be improved upon.
Arteam fromEngincers India Limited
has already made a preliminary study
to determine the improvement that
can be.effected in this; and this refi-
nery particularly being a refinery of
paraflin wax, therefore, we ourselves
are keen to improve this refinery ; and
if possible, we can not enly improve
it but would certainly like to expand
italso.

As far as the Digboi Oil field is
concérned, it has an area of about
52 sq.- kms. Tt was discovered in
1890. Over a thousand wells have
been drilled, out of which. as on
31-3-1981, 418 wells were urder
production. nﬁﬂ&m- production
from this ‘field is about 40,000 tonnes
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per annum which according to one
of the hon. Memberr, has come
down. In ouwr - @ountry  when
the wells aye working for quite some-
time, it is possible. that the rate of
production of the well comes down.
Then we have to sce what recavery
methods willhave to be applied. In
order to find out as to how ‘this well
can be recavered and whether by
water injections or any-ether methods
the wells can be improved upon. Now
that the Government is taking
over this Company, we will try to sce
that this ficld whichis full ofpotentia]
is {ully utilised and developed.

As far as the emp'oyees are con-
cernéd, I wou'd 'ike to assure that
all the employees of hoth the Com-
panies will be taken over by the
Government. Such of those emp-
loyecs who want to  retire, after
taking their pension, will be allowed
to rétire after taking the pension.
As far accrued pension and gratuity
are concernedr, thev will be taken care
of and there will be no problem.
But it is possible in some companies,
for example, when we took over the
Burmah Shell, the ESSO and Caltex,
we came across a situation where
the employees of these Companies
were being paid much higher salaries
than what were being paid to our
own employees.  Therefore, they
have to be brought on par whether it is
in the refining division or in the
distribution system and  therefore
it will have to be done sooner or
later. Thesalaries and emoluments

. of these employecs will have to

be brought on par at the all-India
level. We will start discussions with
them and we will see that there i
no tear-shedding as far as this transi-
tional period is concerned.

Now, as far agencies in that area
are concerned, I may assure the
hon. Memibiers that we have already
issued instructions to find out as
to how many agents are there, be-
cause our policy is, il a family has
got a petrol or LIG  distribution
agency, then no other member of
the same family will get this addi-
tional facility either of petrol pump,
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or kerosene  dealership or LPG  deal-
vership. Therefore, we are trying to
restrict  even in this present situa-
tion,  from one to one in a family
and therelore we may go into the old
records and if anything is outside
the purview of this policy we shall
try-to change. With regard to new
agencies, we have algeady issued
dnstructions that 70 per cent of the
new-  agencies would  he in
the reserved categories, 25 per cent

for Scheduled Castes and Scheduled

Tribes, and 10 pet cent for unemp-

loyed graduates that is, 10 per cent
for unemployed engineers, 15 per
cent for physically hasidicapped,
defence personnel and warwidows,
and 10 per cent to freedom fighters
and 30 per cent to open category.
‘All these categories will be covered
and the new agencies will be distri-
buted - according to this. Therefore,
thirty per cent will be on the basis
ol. .. (Interruptions). :

ST TR WESAL . WA AR
F @i oadgarbarfad @ro oA
faar 81 =fi @F 37% fq F9
fear & =r adi ?

it gEm AwE 8B AT
gafaat & ax § fqox 3% &
arz oy fawer 7Y a9 7 UoeER
F fao vsawrshdcs fiw w0 §
T AR qeeIEd W W §
g1a wioa g W@ 1 g ek
a gfefed; afefrrr 7z 5 T waw
FEET g—HN F FE IT T
faim fear s wad foe 10
gz sl fafewa fear war &)

Therefore, I would like to plead
_that with hon. Members that no-
thing has been left out, which we
want to tell the House. Hon, Mem-
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bers have also given suggestions.
For example, Mr. Ram Gopal Reddy
has given a suggestion that oil ex-
ploration should be expedited. We
are trying to do it; particularly in
the Godavari basin and other off-
shore basins, we are doing it. I.am
going to Andhra Pradesh next
month. I am also visiting certain
parts of Rajasthan where oil explo-
ration is going on, particularly
Jaisalmer. We hope that  oil ex-
ploration work will be taken up on
a big scale.

Mr. Gangwar also gave us an
advice. I do not know whether it
is an expert advice or only an ad-
vice which normally comes. He
said that foreign companies which
are asked to survey normally do not
want India to become self-sufficient.
That is the story we have been tell-
ing. We have been telling it before
1056, when Pandit Jawaharlal
Nehru took the decision that India
had to find out oil and he invited
USSR. USSR might not have been
able to give a correct assessment of
the situation in China, but there is
difference between China and India.
USSR gave us correct advice. Tt
was with the advice given by USSR
that new oil finds were made in
Gujarat. At one time, when we
started  this work in collaboration
with USSR, foreign companies,
particularly of western countries,
said that it is not wise for India to
S{)end so much on oil exploration. At
that time, those countries discourag-
ed us saying that India has no oil.
Now when we have found out oil
and we have thrown open 32
blocks to foreign countries to come
here for exploration and drilling,
those companies from USA, Mexico.
U.K., Italy—most of them from
western  countries—have come
here and they are hopeful that oil
will be found. Apart from that, we
arc not depending on those com-
panies only, Vast  arcas of this
country have been handed over to
Oil India and ONGC and I am
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confident with their experience, ex-
pettise  and dedication, - they will
strike  oil. - ONGC: boys and en-
gineers are striking oil from place to
place. Because the oil finds aie small,
therefore I.am not announcing it.1n
the House. Oil has been .struck-in
Nagaland. We have found new oil
wellsin Assam -and also some new
oil wells in Gujarat. Twa days back
I have announced a new oil find
which appears to be quite substantial
because only through a Half inch
choke, we got l1o30o barrels in
one day and that was only an' ex-
ploratory well. This ara where oil has
been struck is about 80 sq. in aerial
extent. Therefore, we arc hopeful
that oil will be found. I am sure—
although nobody can forecast—
that we will be able to find oil in
Godavari basin also and it is pos-
sible that in a couplc of days or after
a month or, so, I may be in a posi-
tion to make some announcement.

MR. DEPUTY SPEAKER : In
Cauvery basin also.

SHRI P.C. SETHI : In Cauvery
basin also. Therefore, "with these
words, I request the House to
kindly pass this Bill.

MR. DEPUTY SBEAKER : Mr
Shamanna has moved an amend-
ment 1o the consideration motion.
Are you withdrawing it?

SHRI T.R. SHAMANNA : I
would like to speak for 2 or 3 minutes.

MR. DEPUTY SPEAKER :
That stage is over. You cannot speak
now, I shall now put Mr Shamanna’s
amendment to the vote of the House,

Amendment No. 1 was put and nega-
lived,

MR. BEPUTY SPEAKER
The question is :

“That the Bill to provide in the
public interest for the acquisition
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of the shares of Oil India Limited
held by “The Burmah Oil  Com-
pany = Limited” and for the ac-
quisition and transfer of the right,
title and interest of the Assam Oil
Company Limited and ““The
Burmali Oil  Company (India
Trading) Limited” in relation to
their “undertakings in" India and
thereby to secure that the owner-
ship and control of crude oil and
gas produced by Oil India Limited,
and of crude oil, gas and petroleum
products produced by the under-
takings in India of the Assam Oil
Company Limited and of petro-
leum products marketed and dis-
tiibuted by the said undertakings
and the undertakings in India of
“The Burmah Oil Company (India
Trading) Limited” are so distri-
buted as best to subserve the com-

mon good, be taken into conside-
ration.

The motion  was  adopted,
MR DEPUTY SPEAKER : Now

we take up clause by clause consi-

deration. In clauses 2 to 22 there

are no amendments. The question
is:

“Fhat clauses 2 to 22 stand part
of the Bill.

The motion  was  adopled.

Clauses 2 to 22 were added o the Bill
Clause 1, the Enacting  Formula,
the  Preambl: and the Title were
added to the Bill.

SHRI P.C. SETHI : I beg to
move: )

“That the Bill be passed.

MR. DEPUTY SPEAKER : The

question is:
“That the Bill be passed.”

The  motion was  adopled.



